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Part I-Orders and Notifications by the Government of Tripura,
the High Court, Government of Treasury etc.

Government of Tripura

Confidential and Cabinet Department

No.F.3(15)-CAB/72 Dated,Agartala, the22™ November, 1972.

In

NOTIFICATION

exercise of the powers conferred by clause(2) of

Article 166 of the Constitution and in supersession of all
previcous orders and rules in this behalf the Governor of
Tripura is pleased to make the following rules namely :-

1.

These riiles may be called the Tripura
Authentication (Orders and other
Instruments)Rules, 1972.

These rules shall be deemed to have taken effect
from the 14" March,1972.

Orders and other instruments made and executed
in the name or by order of the Governor shall be
authenticated-
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by the signature of ‘the chief S&gretary,

Secretary, Additional Secretary, Joint
Secretary, Director of Vigilance, Deputy
Secretary, Officer on Special duty, Deputy
Development Commissioner or Under Secretary to
the Government of Tripura, or of an officer of
the Government of Tripura specially empowered in
this behalf by the Governor;

In the case order and other instruments in the
Governor’s Secretariat, by the Special Secretary

to the Governor.

By order of the Governor,

Sd/-
V.P.SINGHAL
Chief Secretary to the
Government of Tripura.



NO. F.1(3)-CA/72
GOVERNMENI COF TRIPURA
APPOINTMENT AND SERVICES DEPARTMENT

Dated,Agartala,the 14"September,1972.

NOTIFICATTION

_ In exercise of the powers conferred by clause(2)
of Article 166 of the Constitution, the Governor
hereby makes the following rules to amend farther the
Tripura Authentication {Orders and Other

Instruments)Rules, 1972, namely :-

1. (1) These rules may be called the Tripura

| Authentication (Orders and Other Instruments)
(Second Amendment) Rlules,1872.

2., They shall come into force with immediate

effect.

2 In rule 2 o¢f the Tripura Authentication(Orders
and Other Instruments) Rules,1972, after the
words “Chief Secretary” and before the words"™
the Secretary to the Governor” the words™ or the
Special Secretary to the Governor” shall be
inserted.

By order of the Governor
) Sl
( Ganga Dass)
Deputy Secretary tc the Government of
Tripura.




NO.F3(15)-CAB/72
GOVERNMENT OF TRIPURA
CONFIDENTIAL AND CABINET DEPARTMENT.

Dated,Agartala, thel8th/September, 1992

NOTIFICATTION.

In exercise of the powers conferred by clause(2)of
Article 166 of the Constitution of India read with
clause (a)of Rule 3 of the Tripura Authentication
(Orders and other Instruments) Rules,1972,the Governor
of Tripura is pleased to specially empower Shri K.K.Roy,
Law, Officer, Cooperation Department, Government of
Tripura to sign Orders or Instruments etc. on behalf of
the Government of Tripura in connection with Gauhati
High Court Case wviz. Civil Rule No.1235/92 - Shri Dulal
Chandra Das Vrs. the State of Tripura and others and his
signature shall be the proper authentication of such

Orders and Instruments etc.

2. This shall take immediate effect.
By order of the Governor,

Sd.f~
{ B. K. Sharma)

Joint Secretary,
Government of Tripura.
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NO.F.3(15)-CAB/72
GOVERNMENT OF TRIPUA
CONFIDENTIAL AND CABINET DEPARTMENT.
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Dated, Agartala, the 12th May, 1993.

. NOTIFICATTION

In exercise of the powers conferred by clause (2)
of Article 166 of the Constitution of India read with
clause{(a) of Rule 3 of the Tripura Authentication
(Orders and other Instruments)Rules, 1972, the Governor
of Tripura is pleased to speclally empower Shri
P.K.Dhar Choudhury, Development QLTages, Directorates
of Small Savings, Group Insurance and Institutional
Finance, Government of Tripura to sign Orders or
Iéstruments etc. on behalf of the Government of
Tripura in connection with Suict NQ.349 of 1985- 8. Pal
& Company Vs. State cof Tripura before Calcutta High
Court and his signature shall be the proper

authentication of such Orders and Instruments etc.

This notification shall be deemed to have taken

effect from the 29%th April,1993.

By order of the Governor,
Sd/-
( B. K. Sharma)

Joint Secretary,
Government of Tripura.



NO.F.3({15)-CAB/72
GOVERNMENT OF TRIPURA
CONFIDENTIAL AND CABINET DEPARTMENT.
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Dated, Agartala, the 7" September,1993.

NOTIFICATTION.

In exercise of the powers conferred by clause(2) of
Article 166 of the Constitution of India read with
clause (2)of Rule 3 of the Tripura Authentication
(Orders and other Instruments) Rules, 1972, the Governor
of Tripura is pleased to specially empower Shri D.K. De,
Joint Resident Commissioner, Government of Tripura,
Tripura Bhavan, Calcutta to sign Orders or Instruments
etc. on Dbehalf of the Government of Tripura in
connection with filing of a Suit in the Hon'ble Calcutta
High Court against the orders passed in the Court of 5th
Asstt. District Judge, Alipore,Z24 Parganas, Calcutta in
Money Buit No.2Z of 1991-M/s. Dascon Pvt. Ltd. Vs. thes
State of Tripura and his signature shall be the proper

authentication of such Orders and ,Instruments etc.
Z. This shall take immediate effect.

By order of the Governor,

Sd/-
(K. Rajeswara Rao)
Joint Secretary,
Government of Tripura.




NoF'.3(15)~-CAB/72 (B)
GOVERNMENT OF TRIPURA
CONFIDENTIAL AND CABINET DEPARTMENT.

Dated, Agartala,the 15th January, 1994,

NOTIFICATION

In exercise of the powers conferred by clause(2)
of Article 166 of the Constitution of India read with

clause (a) of Rule 3 of the Tripura Authentication

(Orders and other Instruments) Rules, 1572, the
Governor of Tripura is pleased to specially empower
the Joint Resident Commissicner, Government @i

Tripura, Tripura Bhavan, Calcutta to sign Orders or
Instruments etc. on behalf of the Government of
Tripura in connection with the Calcutta High Court
Case CR No.773 of 1992 (arising out of Appeal Case No.
659 of 1988)- 8Shri Santosh Kumar Biswas Vs. Shri K.
Arya and others and his signature shall be the proper

authentication of such Orders and Instruments etc.

2. This shall take immediate effect.

By order of the Governor,
Sd/-
15/1/94
D. K. Roy
Joint Secretary,
Government of Tripura.
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Part [-Orders and Notifications by the Government of Tripura,
the High Court, Government of Treasury etc.

Government of Tripura
Confidential and Cabinet Department

No -F.3(15)-CAB/72 (B)Dated, Agartala, the 15thJanuary, 1994.

NOTIFICATION

In exercise of the powers conferred by clause(2) of
Article 166 of the Constitution of India read with clause
(a) of Rule 3 of the Tripura Authentication {(Orders and
other Instruments) Rules, 1972, the Governor of Tripura is
pleased to specially empower the Joint Resident
Commissicner, Government G iR et = Tripura Bhavan,
Calcutta to sign Orders or Instruments etc. on behalf of
the Government of Tripura in connection with the Calcutta
High Court Case CR No. 773 of 1992 (arising out of Appeal
Case No. 659 of 1988)- Shri Santosh Kumar Biswas Vs. Shri
K. Arya and others and his signature shall be the proper
authentication of such Orders and Instruments etc.

2.This shall take immediate effect.

By order of the Governor,
Sd/-
D. K. Roy
Joint Secretary,
Government of Tripura.



NO.F.3(15)-CAB/72
GOVERNMENT Of TRIPURA
CONFIDENTIAL AND CABINET DEPARTMENT.

Dated, Agartala, the 29" March, 1994,

NOTIFICATTION.

In exercise of the powers conferred by clause(2)
of Article 166 of the Constitution of 1India read with
clause(a)or Rule 3 of the Tripura Authentication
{(Orders and other Instruments) Rules, 1972, the
Governor of Tripura is pleased to specially empower
Shri R.C. Podder, Deputy Resident Commissioner,
Tripura Bhavan, Govt. of Tripura, New Delhi to sign
Orders or Instruments etc. on behalf of the Government
of Tripura in connection with Criminal Miscellaneous
Pétition No.505 of 18%4 (Application for directions
etc.) in the matter of Writ Petition(Criminal)No.237
oﬁ 1989 (under Article 32 of the Constitution of
Iﬁdia)-—Sheela Barse Versus Union of India and others
and his signature shall be the proper authentication

of such Orders and Instruments etc.

By order of the Governor,
sd/-
D.. K. Ry
Joint Secretary,
Government of Tripura.



NO. F.3(15)-CaB/72
GOVERNMENT OF TRIPURA
’ CONFIDENTIAL AND CABINET DEPARTMENT.
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Dated, Agartala, 24th May, 1996

NOTIFICATTION

In exercise of the powers conferred by clause(2)
of Article 166 of the Constitution of India read
with clause(a)or Rule 3 of the Tripura
vAuthentication (Orders and other Instruments)
Rules,1972, the Governor of Tripura is pleased to
specially empower Shri R.K. Debbarma M.D., TRTC to
sign Crders or Instruments etc. in connection with
Court cases before the Hon’ble High Court of
Judicature at Bombay for and on behalf of the State
of Tripura and his signature shall be the proper

authentication of such Orders and Instruments etc.
"The order shall take effect from 22.5.96.

By order of the Governor,
Bdyf -

(S. K. Roy)
Joint Secretary,
Government of Tripura.




NG Fo (1.5) =CRB /72
GOVERNMENT OF TRIPURA
CONEfIDENTIAL AND CABINET DEPARTMENT.

Dated, Agartala, the 4m'March,l997.

NOTIFICATTION.

In exercise of the powers conferred by clause(2)of
iArticle 166 of the Constitution of India read with
clause (a)of Rule 3 of the Tripura Authentication
_(Orders and other Instruments) Rules, 1972, the
Governor of Tripura is pleased to specially empower
Shri P.R.Kar,Managing Director, Tripura Road
Transport Corporation Lo sign Order or Instruments
etc. in connection with Court Case before the Hon’ble
High Court at Bombay for and on behalf of the State
of Tripura and his signature shall be the proper

authentication of such Orders and Instruments etc.

This order shall take immediate effect.

By order of the Governor,

Sl
4.3.97
( Manish Kumar)

Joint Secretary,
Government of Tripura.
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NO.E. 3 {15} ~CAB/ 72
GOVERNMENI OF TRIPURA
CONFIDENTIAL AND CABINET DEPARTMENT.

Dated,Agartala,the 19" Febtuary, 1998.

NOTIFICATTION

In exercise of the powers conferred by clause(2)
of Article 166 of the Constitution of India read
with clause{a)or Rule g of the Tripura
Autherticarion (Orders and other Instruments)
Rules, 1972, the Governor of Tripura is pleased to
specially empower the Director, Fire Service
Organization, Tripura to sign any agreement with any
firm 1in respect of Fire Service Organization on
behalf of the State of Tripura and his signature
shall be the proper authentication of such Orders and

Instruments etc.

The order shall take immediate effect.

By crder of the Governor,
Saly~
19.2,.1998
{ Manish Kumar )
Joint Secretary,
Government of Tripura.



NO.F.3(15)-CAB/72
GOVERNMENI OF TRIPURA

GA (CONFIDENTIAL AND CABINET) DEPARTMENT.
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Dated, Agartala, the
18" Apwril,2008.

NOTIFICATTION

In exercise of the powers conferred by clause(2)
qf Article 166 of the Constitution of India read with
clause (a) of Rule 3 of the Tripura
Authentication(Orders and other Instruments)
Rules, 1972, the Governor of Tripura is pleased to
specially empower Secretary, Joint Secretary, Deputy
Sectdtary and Under Secretary, General
Administration(Political) Department to sign Orders or
Instruments etc. on behalf of the Government of
Tripura in the matter of attestation/authentication con

the documents required to be used abroad.

This order shall take immediate effect.

By order of the Governor,
ol o
D.K. Dasgupta
Under Secretary,
Government of Tripura.



GOBVERNMENT OF TRIPURA
CENTRAL ADMINISTRATION (CONFIDENTIAL AND CABINET)
DEPARTMENT

NO.F.3(15)~CAB/72 August, 22, 2002.

NOTIFICATTION

In exercise of the powers conferred by clause(2)
of Article 166 of the Constitution of India read with
clause(a)or Rule 3 of the Tripura Authentication {Orders
and other Instruments) Rules,19272, the Governor of Tripura
is pleased to specially empower Shri P.K.Dhar
Chowdhury, TCS, Deputy Collector and Magistrate, Kailashahar
to sign Orders or Instruments etc. on Dbehalf of the
Government of Tripura 1in connection with M.S. 54 of 1997
(Misc, Case No.76 of 1997) State of Tripura Vrs. M/S.
Bindhya Agency and Cthers before Civil Judge (Sr.
Division)Court, Court No.Z, Agartala and his signature
shall be the proper authentication of such Orders and

Instruments etc. He 1s also authorized to depose.

2. This Notification shall be deemed to have been taken

effect from the 20 August,2002.

By order of the Governor,
i Siely —
22.08.02

Joint Secretary,
Government of Tripura.
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